HARYANA VIDHAN SABHA

LIST OF RUSINESS FOR THE MEETING OF THE HARYANA VIDHAN SABHA TO BE HELD
IN THE HALL OF THE HARYANA VIDHAN SABHA, VIDHAN BHAWAN, CHANDIGARH, ON
FRIDAY, THE 7™ SEPTEMBER, 2018 AT 2.00 P.M.

OBITUARY REFERENCES.

I
(]

{ir)

I,

A MINISTER to make referenice 10 the deatlis of the late:-

1. Bharat Ratna Shri Atal Bihari Vajpayee, former Prime Minister of [ndia.

Ll A -

]

Shri Balrami Dass Tandon, Governor of Chhattisgarh.

Shri Somnath Chatterjee, formier Speaker of Lok Sabha.

L. M.Kamnanidhi, tormer Chief Minister of Tamil Nadu.

Shri Ramchandra Bainda, former Member of Parliament.

Shri Shyam Chand, former Minister of Haryana.

Shri Jai Singh Rana, former Minister of State, Haryana.

Dr. Hart Chand Middha, Member of Haryana Legislative Assembly.
Shn Cauri Shanker, former Member of Harvana Legislative Assembly.

- Jarn Muni Shri Taran Sagar 1.

11. $hrl Gopaldas Neeraj, a prominent Hindi Poet,

12. Martyrs of Haryana.

13. Natural Calamities.

14, Onhers,

FIRST REPORT OF THE BUSINESS ADVISORY COMMITTEE.

THE SPEAKER

to report the time tabie fixed by the Business Advisory
Committee in regard 10 various business.

A MEMBER OF to move that this House agrees with the recommendations
THE COMMITTEE contained in the First Report of the Business Advisory

Commilies,

PAPERS TO BE LAID/RE-LAID ON THE TABLE OF THE HOUSE.

A MINISTER

10 lay on the Table the .ltl.z;rj}-iaa Pond and Waste Water Management ﬁmhoril};ff
Ordinance, 2018. (Haryana Ordinance No. 4 of 2018).

A MINISTER

1o lay on the Table the Haryana Group I E-mplﬂya::s {Recruitment and Conditions |

\ A MINISTER
|

of Bervice) Amendment Ordinance, 2018. (Harvana Ordinance No. 5 of 2018). :
to re-lay on the Table the Excise and Taxation Depariment Notification No 21/8T- ‘.
2, dated the 22" June, 2017, as required under section 166 of the Haryana Goods !
and Services Tax Act, 2017, |

A MINISTER

tor re-lay on the Table the Excise and Taxation Department Notification No.22/ST-
2, dated the 22™ June, 2017, as required under saction 166 of the Haryana Goods
and Services Tax Act, 2017,

A MINISTER

10 re-lay on the Table the Excise and Taxation Department Notification Na.23/8T-
2. dated the 22™ Fune, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2057,

AMINISTER | to re-lay on the Table the Excise and Taxation Department Notification No.24/$7-
' 2, dated the 22" Jupe, 2017, as required under section 166 of the Haryana Goods °
and Services Tax Act, 2017, !
5 A MINISTER | to re-lay on the Table the Excise and Taxation Department Notification No.25/87T-

2, dated the 22™ June, 2017, as required under section 166 of the Harvana Goods
and Services Tax Act, 2017,




8.

wls

A _MINISTER

to re-lay on the Table the Excise and Taxation Depanment  Notification No.26/ST- |

| Eﬁ dated the 22™ June, 2017, as required under section 166 of the Haryana Goods
and Senvices Tax Act, 2017,

| A MINISTER |

to re-tay on the Table the Excise and Taxation Department Notification No.27/ST-
2, dated the Fond June, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

0.

' A MINISTER
I

to re-lay on the Table the Excise and Taxation Department Notification No.28/8T- |
2, dated the 30% June, 2017, as required under section 166 of the Haryvana Goods
and Services Tax Act, 2017,

11.

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.29/5T-
2. dated the 30" June, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017

A MINISTER

to re-lay on the Table the Excise and Taxation Department Motification No.30/53T-
2, dated the 30™ June, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

14,

A MINISTER

A MINISTER |

to re-lay on the Table the Excise and Taxation Department Notification No.31/ST- |
- 2, dated the 30" June, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 217,

to 1t,~lan on the Table the Cxcise and Taxation D{:paﬂmcnt Notification No.32/8T-
2. dated the 30® June, 2017. as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

I3

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.33/ST-
2, dated the 307 June, 2017, as required ander section 166 of the Haryana Goods
and Services Tax Act, 2017.

A MINISTER

; 1o re-lay on the Table the Excise and Taxation Department Notiﬁcﬂtinh_l‘kia.fwﬂrfgi" |
2, dated the 30™ June, 2017, as required under section 166 of the Haryana Goods
| and Services Tax Act, 2017.

17.

. A MINISTER

to re-luy on \ the Table the Excise and Taxation Departmcnt hr:mﬁc&non N 35/5T-
2, dated the 30™ June, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

15.

A MINISTER

to re-lay on the Table the Excise and Taxation Dﬁ:pmmcnt Notification No.36/S1-
2, dated the 30™ June, 2017, as required under section 166 of the Haryana Goods j
and Services Tax Act, 2017, '

19.

A MINISTER

to re-fay on the Table the Excise and Taxation Department Notification No. 37/ST-
2, dated the 30" June, 2017, as required under section 166 of the Harvana Goods
and Services Tax Act, 2017, '

0.

. A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.38/ST-
2, dated the 30™ June. 2017, as reguired under section 166 of the Haryana Goods
ang Services Tax Act, 2017.

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No 3%/871-
2, dated the 30™ June, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

A MINISTER

to re-lay on the Table the Excise and Taxation Depanhﬁ&?ﬂotiﬁcatiun No.40/8T-
L2 dated the 30" June, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

A MINISTER

A MINISTER

10 re-lay on the Table the Excise and Taxation Department Notification No.41/8T- .
2. dated the 30™ Jure, 2017, as required under seclion 166 of the Haryana Goods
and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Departmenl Notification No.42/ST-
2, dated the 3ot June, 2017, as reguired under section 166 of the Haryana Goods
j and Services Tax Act, 217,




25,

. AMINISTER ! to re-lay on the Table the Excise and Taxation Department Notification No.43/ST-

i
i

2, dated the 300 ) une, 2017, as required under section 166 of the Harvana Goods
and Services Tax Act, 2017,

26,

A MINISTER |
! 2 dated the 3o June, 2017, as required under section 166 of the Harvana (Goods

to re-lay om the Table the Excise and Taxation Department Notification No.44/ST- |

amd Scrvices Tax Act, 2017

2%

A MINISTER |

to rc-la_}-' on the Table the Excize and Taxation Department Notification No.45/ST- |
2, dated the ¢ LI une, 2017, ag required under section 166 of the Haryana Goods
and Services Tax Act 2017,

28,

A MINISTER

1o re-lay on the Table the Excise and Taxaion Department Motification No.46/5T-
2, dated the 30™ June, 2017, as required under section 166 of the Harvana Goods
and Services Tax Act, 2017,

A MINISTER

30.

A MINISTER

| and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxalion Department Notification No.47/5T-
2. dated the 30" June, 2017, as required under section 166 of the Haryana Goods |

to te-lay on the Table the Excise and Taxation Depgﬁﬁﬁén_iﬁmiﬁcaﬂﬁn No.48/871-
2, dated the 30" June, 2017, as reguired under section 166 of the Haryana Goods
and Services Tax Act, 2017,

A MINISTER

to re-lzy on the Table the Excise and Taxation Department Natification NoAY/ST-
2, dated the 30™ June, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

32,

A MINISTER

fo re-lay on the Table the Excise and Taxation Department Notification No.50/8T-
2. dated the Ap® June, 2017, as reguired under section 166 of the Haryana Goods
and Services Tax Act, 2017.

33.

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.51/87T-
2. dated the 3o June, 2017, as reguired under section 166 of the Haryana Goods
and Services Tax Acl, 2017,

34,

A MINISTER

to re-lay on the Table the Exeise and Taxation Department Notification No.52/5T-
2, dated the 3™ Tune, 2017, as required under section 166 of the Haryana Goods .
and Services Tax Acl, 2017, _

35

A MINISTER

to re-lay on the Table the Excise and Taxation Department Netification No. 33/8T- ‘I
2, dated the 30" Jume, 2017, as reguired under section 166 of the Haryana Gioods
and Services Tax Act, 2017,

36,

A MINISTER

F

A MINISTER

to re-lay on the Table the Excise and Taxation Drepartment Notification No.$5/ST-
2, dated the 5th July, 2017, as required under section 166 of the Haryana Goods and
Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification No.56/57T-
2, dated the 12 July, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

38,

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification Mo 57/5T-
2. dated the 12® July, 2017, as required under section 166 of the Haryana Goods |
and Services Tax Act, 2017,

35

A MINISTER

e re-lay om the Table the Excise and Taxation Department Notification No.38/ST-
2, dated the 17™ July, 2017, as required under section 166 of the Haryana Goods
and Scrvices Tax Act, 2017,

4{).

A MINISTER

{o re-lay on the Table the Excise and Taxation Department Notification No.59/ST- |
2, dated the 17" July, 2017, as required under section 166 of the Haryana Goods
and Services Tax Aet, 2017,

41.

A MINISTER |

P2, dated the ot Aupust, 2017, as required under section 166 of the Haryana Goods

to re-lay on the Table the Excise and Taxa-tiren_Dcpar‘rment Notification No.61/ST- |

and Services Tax Act, 2017.




-

42

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.ﬁza’é-j"—
2. dated the 2 August, 2017, as required under section 166 of the Haryana (Goods
and Services Tax Act, 2017,

43

A MINISTER

to re-lay on the Table the Excise and Taxation Department Naotification No.63/ST-
2, dated the 2™ August, 2017, as reguired under seciton 166 of the Harvana Goods
and Services Tax Act, 207,

44,

A MINISTER

to re-lay on the Table the Excise and Taxation Department Netification No.64/5T-
2, dated the 2™ August, 2017, as required under section 166 of the 1Maryana Goods
and Services Tax Act, 2017,

43.

A MINISTER

to re-lay on the Table the Excise and Taxation Depantment Notification No.65/5T-
2, dated the 2™ August, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

46,

' A MINISTER

47.

" A MINISTER |

to re-lay on the Table the Excise and Taxation Department Notification No.68/5T-
2, dated the 10 August. 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

to ré-—ia}' on the Table the Excise and Taxation Department Notification No.69/587-
2, dated the 10™ August, 2017, as required under section 166 of the Harvana Goods
and Services Tax Act, 2017,

" 48,

A MINISTER

to re-fay on the Table the Excise and Taxation Department Netification Mo 71/5T-
2, dated the 18" August, 2017, as required under section 166 of the Harvana Croods
and Services Tax Act, 2017,

49,

A MINISTER

A MINISTER

and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification No 72/8T- |
2. dated the 18" August, 2017, as required under section 166 of the Haryana Geods

to re-lay on the Table the Excise and Taxation Department Notification No. 73/57- :
2, dated the I_St“ August, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.74/ST-
2. dated the 22™ August, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017.

57,

A MINISTER

to re-lay on the Table the Excise and Taxation D«cparm_lcnt Notification No.75/$T-
2, dated the 22™ August, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.76/5T-
2, dated the 22™ August, 2017, as required under section 166 of the Haryvana (Goods
and Services Tax Act, 2017,

AMINISTER

tr Te-lay on the Table the Excise and Taxation Department Notification No. 77/8T-
2, dated the 22™ August, 2017, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

A MINISTER

o re-lay on the Table the Excise and Taxation Departrnent MNotification No.78/87-
2, dated the 22" August, 2017, as required under section 106 of the Haryana Goods
and Services Tax Act, 2017,

36,

A MINISTER |

'57. | AMINISTER

to re-lay on the Table the Excise and Taxation Department Notification No. $0/ST-

1 2, dated the 5 September, 2017, as required under section 166 of the Haryana

Goods and Services Tax Act, 217

to re-fay on the Table the Excise and Taxation Department Notification No.81/8T-
2, dated the 6" September, 2017, as required under section 166 of the Haryana
{(Goods and Services Tax Act, 2017,

58.

A MINISTER

to re-lay on the Table ihe Excise and Taxation Deparhnént Notification Ne 82/87-
2, dated the 19° Septernber, 2017, as required under section 166 of the Haryana
Goods and Services Tax Act, 201 7.




e P

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.83/8T-
2, dated the 22™ Septernber, 2017, as required under section 166 of the Haryana
Goods and Services Tax Act, 2017,

60,

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.84/8T- :
2. dated the 22™ September, 2017, as required under section 166 of the Haryvana
Goods and Services Tax Act, 2017,

A MINISTER

| 2. dated the 22 September. 2017, as required under section 166 of the Harvana
- Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification No.85/5T-

A MINISTER

to re-fay on the Table the Excise and Taxation Departmeni Notificatton No.86/5T-
2, Jated the 25® September, 2017, as required under section 166 of the Haryana
(ioods and Serviges Tax Act, 2H7T.

| A MINISTER

to re-lay on the Table the Excisc and Taxation Department Notification No.87/ST-
2 dated the 25" September, 2017, as required under section 166 of the Haryana
{roods and Services Tax Act, 2017,

64,

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.88/ST-
2, dated the 257 September, 2017, as required under section 166 of the Haryana
Goods and Services Tax Act, 2017,

65

A MINISTER

{0 re-lay on the Table the Excise and Taxation [epartment Notification No.89/5T-
2, dated the 25" September, 2017, as required under section 166 of the Harvana
Goods and Services Tax Act, 2017,

66,

A MINISTER

to re-lay on the Table the Excise and Taxation ﬁapartmf:nt Notification No.90/ST-
2. dated the 25" September, 2017, as required under section 166 of the Harvana
Goods apd Services Tax Act, 2017,

67.

68.

A MINISTER

A MINISTER

A MINISTER |

A MINISTER | 1

“u) re-lay on the Table the Excise and Taxa{mn Department Notification No. 92/ST-

to re-lay on the Table the Excise and Texation Department Notification No.91/8T-
2, dated the 25™ September, 2017, as required under section 166 of the liaryana
Goods and Services Tax Act, 2017

2. dated the 25" September, 2017, as required under section 166 of the Haryana
Goods and Services Tax Act, 2017.

to re-tay on the Table the Excise and Taxation Department Notification No. 93/5T-
2. dated the 27" September, 2017, as required under section 166 of the Harvana
Gmdﬁ and Services Tax Act, 2017

m re-lay on the Table the Excise and Taxation Department NotlﬁLatmn No.95/8T-
2, dated the 28" September, 2017, as required under section 166 of the Harvana
Goods and Services Tax Act, 2017, o

71

A MINISTER

to re-lay on the Table the Excise and Taxation Department | Notification No.96/ST-
2. dated the 6™ October, 2017, as required under section 166 of the Haryana Goods
and Services Tax Aet, 2017,

A MINISTER

{o re-lay on the Table the Lxcise and Taxation Department Notification No.97/ST- |
2, dated the 13" October, 2017, as required under section 166 of the Haryana '
Goods and Services Tax Act, 2017,

A MINISTER |

to re-lay on the Table the Excise and Taxation Department Notification No.98/ST-
2, dated the 13 October, 2017, as reguired under section 166 of the Haryana
Goods and Services Tax Act, 2017,

A MINISTER

to re-lay on the Table the Excise and Taxation Deparunf:nt Notification No.99/8T-
2. dated the 13" October, 2017, as required under section 166 of the Haryana
Goods and Services Tax Act, 2017,

fic

A MINISTER

! 1o re-lay on the Table the Excise and Taxation Deparlment Naotification Mo, 100/5T-

2 dated the 13" Qctober, 2017, as required under section 166 of the Harvana i

! CGoods and Services Tax Act, 2017, |




R

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.101/5T-
2, dated the 13t October, 2017, as required under sectron 166 of the Haryana
Cioods and Services Tax Act, 2017,

T

A MINISTER

io re-lay on the Table the Excise and Taxation Department Notification No. 102 ’ST-
2, dated the 13™ October. 2017, as required under section 166 of the Hary ana |
Goods and Services Tax Act, 2017, l

| A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification Mo, HI3/87-

i 2, dated the 13" Qctober, 2017, as required under section 166 of the Haryana

Goods and Services Tax Act; 2017,

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No. 04/ST-
2. dated the 13" October, 2017, as required under section 166 of the Maryana
Goods and Services Tax Act, 2017,

&l

- A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No. 105/8T- |
2, dated the 13" October, 2017, as required under section 166 ef the Haryana
Goods and Services Tax Act, 2017, '

a1.

az.

A MINISTER

to ;*erl-é}r on the Table the Excise and Taxation Department Notification
No.106/5T-2, dated the 18" Gotober, 2017, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,

'A MINISTER

to re-lay on the Table the FExcise and Taxation Department Notification
No.107/ST-2, dated the 18" October, 2017, as required under scction 166 of the
Haryana Goods and Services Tax Act, 2017

83

A MINISTER

to re-lay on the Table the Excise and Taxation f}_epanment Notification
No.108/ST-2, dated the 18" October, 2017, as required under section 166 of the °
Haryana Goods and Services Tax Act, 2017

B4,

A MINISTER ;

to I'E—.lgiiu'“ on the Table the Excise and Taxation DepaLuent Notification |
No.10%/$T-2, dated the 18™ October, 2017, as required under seclion 166 of the
Haryana Goods and Services Tax Aet, 2017,

85,

A MINISTER

10 re-lay on the Table the Excise and Taxation Depariment Notification |
No. 1 10/ST-2, dated the 18™ October, 2017, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,

26.

A MINISTER

to re-lay on the Table the Excise and Taxation Dcpanmem Netification

| No.111/ST-2, dated the 18" October, 2017, as required under section 166 of the

Haryana Goods and Services Tax Act, 2017,

37

A MINISTER

tn re-lay on the Table the Excise and Taxation Department  Notification
No.112/5T-2, daled the 18" October, 2017, as requited under section 166 of the

Haryana Goods and Services Tax Act, 2017,

X8,

A MINISTER

(o re-fay on the Table the Excise and Taxation Depaﬂmcn_l. Matification |
N 113/5T-2, dated the 1 8" October, 2017, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,

9.

Y

A MINISTER |

i re-lay on the Table the Excise and Taxation Department Netification
No.114/8T-2, dated the 18" Qctober, 2017, as required under section 166 of the
Haryana Goods and Services Tax Aet, 2017,

1 A MINISTER

io ret-lg}r on the Table the Excise and Taxalion Department Notification
No. 115/8T-2, dated the 18% Qutober, 2017, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,

91,

- A MINISTER

to re-lay on the Table the Fxcise and T axatilcrn Departménl Notification
No.116/5T-2, dated the 18™ Qetober, 2017, as required under section 166 of the .
Haryana Goods and Services Tax Act, 2017.

a2

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification
No.117/87-2, dated the 24" October, 2017, as tequired under section 166 of the
Haryana Goods and Services Tax Act, 2017,




_.?.,

‘A MINISTER

o re-lay on the Table the Excise and Taxation Bepartment Notification .
No.118/ST-2, dated the 27" Qctober, 2017, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,

94,

A MINISTER

to }e—la;ﬂ on the Table the Excise and Taxation Department Notification |
No.119/87-2, dated the 31% October, 2617, as required under section 166 of the
Haryana Goods and Services Tax Act. 2017,

o5

A MINISTER

to !’t‘,-lﬂ]r' on the Table the Excise and Taxation Ds:partﬁu:nl Notification |
No.120/87-2, dated the 14™ November, 2017, as required under section 166 of the
IHaryana Goods and Services Tax Acy, 2017.

96.

A MINISTER

to re-lay on the Table the Excise and Taxation Deparlﬁwm Notification |
No.121/8T-2, dated the 14™ November, 2017. as required under section 166 of the
Haryana Goods and Services Tax Act, 2017

O

i AMINISTER

o re-lay on the Table the Excise and Taxation Depamncnl-NotIﬁcaﬁnh__
No.122/8T-2. dated the 14™ November, 2017, as required under section 166 of the |

: Haryana Goods and Services Tax Act, 2017.

98,

A MINISTER

10 re-!a}f_ on the Table the Excisc and Taxation Department  Notification
No.123/8T-2, dated the 14™ November, 2017, as required under section 166 of the

| Haryana Goods and Services Tax Act, 2017.

49,

! A MINISTER

to re-lay on the Table the Excise and Taxation Department  Notification
No.124/8T-2, dated the {4™ November, 2017. as required under section 166 of the
Haryana Goods and Services Tax Act 2017.

160,

A MINISTER

to re-lay on the Table the Excise and Taxation Department Not fication
No.125/87T-2. dated the 14™ November. 2017, as required under section 166 of the
Haryana Goods and Services Tax Act. 2017,

10].

A MINISTER

to. re-lay on the Table the Excise and Taxation ]jeparlment Notification _
No.126/ST-2, dated the 14™ November. 2017, as required under section 166 of the
Baryana Goods and Services Tax Act, 2017.

102,

A MINISTER

o re-lay on the Table the Excise and Taxation Department Notification
No.127/8T-2, dated the 17" November, 2017, as required under section 166 of the

{ Harvana Goods and Services Tax Act, 2017

103,

A MINISTER

to re-lay on the Table the Excise and Taxation -Departmt:nt Notilication
No.128/ST-2, dated the 22™ November, 2017, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,

IRIZ3

A MINISTER

o re-tay on the Table the Excise and Taxation Deparlm.ent Noufieation
No. 129/5T-2, dated the 22™ November. 2017, as requiied under section 166 of the
Haryana Geods and Services Tax Acl, 2017,

103.

A MINISTER

te re-lay on the Table the Excise and Taxation Department Notification |
No.130/ST-2, dated the 22™ November, 2017, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,

166,

A MINISTER

;10 re-lay on the Table the Excise and Taxation Departiment  Notification

No 131/8T-2, dated the 22™ November, 2017, as reguired under section 166 of the
Haryana Goods and Services Tax Act, 2017,

107

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification
No.132/8T-2, dated the 22™ November, 201 7. as required under section 166 ol (he |
Haryana Goods and Services Tax Act, 2017, '

108,

A MINISTER

o re-lay on the Table the EBxcise and Taxation Department Notification
No.135/8T-2. dated the 29" December. 2017, as required under section 166 of (he
Haryana Goods and Services Tax Act. 2017.

109,

A MINISTER

to re-lay on the Tabie the Excise and Taxation Depariment Notification No. /ST 1 .
dated the 4™ January. 2018, as required under section 166 of the Harvana Goods |

| and Services Tax Act, 2017,




1
— &

[110.

A MINISTER

to re-lay on the Table the Excise and Taxation Department N_:E-tiﬁf:atiﬂn No.zfs"f-z,
dated the 9" January, 2018, as required under section 166 of the Haryana Goods !
and Services Tax Act, 2017. |

111,

A MINISTER

1o re-lay on the Table the Excise and Taxation Bepariment Notification No 3/8T-2,
dated the 9" fanuary, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

12

A MINISTER

to Te-lay on the Table the Excise and Taxation Department Notification No.4/58T-2,
dated the 9™ January, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2007,

a2

| A MINISTER
|

to re-lay on the Table the Excise and Taxation Dertme.i;f Notification No.5/8T-2,
dated the 9™ January, 2018, as required under section 166 of the Harvana Goods
and Services Tax Act, 2017,

114

A MINISTER

to re-lay on the Table the E;cise and Taxation Department Notification No.6/5T-2,
dated the 9% January, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

I 115.

A MINISTER

to re-lay on the Table the Excise and Taxation Deparuiment Notification No.7/8T-2,
dated the 9 January, 2(t1 8, as required under section 166 of the Haryana (Goods
and Services Tax Act, 2017,

i 116

" A MINISTER

tor re-lay on the Table the Excise and Taxation Department MNotification No 8/8T-2,
dated the 9 January, 2018, as required under section 166 of the Harvana Goods
and Services Tax Act, 2017,

117,

A MINISTER, '
|

o re-lay on the Table the Excise and Taxation Diepartiment Notification No. %/8T-2,
: dated the 9" January, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

118,

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No. 10/5T-
2, dated the 9 January, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

114

A MINISTER

to re-lay on the Table the Excise and Taxation Depamne-n-m;a}iﬁcatiun No. [1/5T-
2. dated the 9" January, 2018, as required under section 166 of the Haryana Guods
and Services Tax Act, 2017

A MINISTER

to re-lay on the Table ihe Excise and Taxation Department Nottfication No. 12/ST-
2. dated the 9™ Jaruary. 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

A MINISTER

122,

A MINISTER |

I23.

to ve-lay on the Table the Excise and Taxation Department Notification Na. 1 3/5T-
2, dated the 9 January, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017.
10 rhé-l;i?unﬂtﬂ_'fable {he Excise and Taxation Department Notification No.14/ST- i
2, dated the 9" January, 2018, as reguired under section 166 of the Haryana Goods
and Services Tax Act, 2017,

to re-lay “on the Table the Excise and Taxation Department Notification No.15/ST-
2, dated the 11™ January, 2018, as required under section 166 of the Haryana
CGoods and Services Tax Act, 2017,

124,

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.16/ST-
2. dated the 25" January, 2018, as required under section 166 of the Haryana
Goods and Services Tax Act, 2017,

125.

A MINISTER

to re-lay on the Table the Excise and Taxalion Department Notification No. | 7/ST- i
2. dated the 25" January, 2018, as required under section 166 of the Haryana |
Goods and Services Tax Act, 2017.

126,

A MINISTER

to re-lay on the Table the Excise and Taxation Departmerﬂ_Notiﬁcatiﬂﬂ N 18/8T-
2. dated the 25" January. 2018, as required under section 166 of the Harvana
[ Goods and Services Tax Act, 2017,
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127,

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No. 19%/ST-
2, dated the 25™ Janvary, 2018, as required under section 166 of the Haryana
Goods and Services Tax Act, 2017,

128,

A MINISTER

to re-lay on the Table the Excise and Taxation Departrnent Notification No.20/8T.-
2, dated the 25" January, 2018, as required under section 166 of the Haryana
CGioods and Services Tax Act, 2047,

129,

A MINISTER

Goods and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxarion Department Notification No.21/ST-
2, dated the 25" January, 2018, as required under section 166 of the Haryana

136,

. A MINISTER 1
: ; 2, dated the 25" January, 2018, as required under section 166 of the Haryana
Goods and Services Tax Aet, 2017,

to re-lay on the Table the Excise and Taxation Department Notification No.22/5T-

J3d,

132,

. A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.23/87T-
2. dated the 25™ January, 2018, as required under section 166 of the Haryana
Goods and Services Tax Act, 2017,

' A MINISTER

to re-lay on the Tabie the Lxcise and Taxation Departme:nt- Notification No.24/ST-
2, dated the 25™ Ianuvary, 2018, as required under section 166 of the Haryana
Goods and Services Tax Act, 2017,

' 133,

A MINISTER
|

to re-lay on the Table the Excise and Taxation Department Notification No.25/8T-
2, dated the 25" Jasuary, 2018, as tequired under section 166 of the Haryana
Goods and Services Tax Act, 2017,

1A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification No.26/5T-
2, dated the 25M Januvary, 2018, as required under section l66 of the Haryana
Goods and Services Tax Act, 2017,

M3s.

A MINISTER

to re-lay on the Table the Excise and Taxation Depariment Natification Mo 27/87T- l
2, dated the 25™ Janvary, 2018, as required under section 166 of the Haryana !
Goods and Services Tax Act, 2017, i

136,

A MINISTER

to re-lay on the Table the Excise and Taxaiion Department Nutification No.28/ST- |
2, dated the 25™ January, 2018, as required under section 166 of the Haryana |
Goods apd Services Tax Act, 2017, |

7

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notitication No. 29/87-
2, dated the 25™ January, 2018, as required under section 166 of the Haryana
CGoods and Services Tax Act, 2017, i

138,

A MINISTER

to re-lay on the Table the Excise and Taxation Department Naotification No_30/8T-
2, dated the 25" January. 2018, as required under section 166 of ihe Harvana |
(ioods and Services Tax Aci, 2017, |

39,

A MINISTER

144,

A MINISTER |

to re-lay on the Table the Excise and Taxation Department Notification No.31/ST-

2. dated the 2™ February, 2018, as required under section 166 of the Harvana |
(7oods and Services Tax Act, 2017, i
|

to lay on the Table the Excise and Taxation Department Notification No.33/ST-2, |
dated the 151 March, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017. '

141,

142,

A MINISTER

to fay on the Table the Excise and Taxation Depariment Nﬂtiﬁ;:atioll No.34/5T-2,
dated the 15" March, 2018, as required under section 106 of the Haryana Goods
and Services Tax Act, 2017,

| A MINISTER
i

to lay on the Table the Excise and Taxation Depariment Notification No.42/8T-2, |
dated the 30" March, 2018, as required under section 166 of the Haryana Goods
and Services Tax Aect. 2017. ;

143

i A MINISTER

to lay on the Table the Excise and Taxation Department Notification No 43812, |
dated the 30Y March, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,
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[144. T A MINISTER

1o lay on the Table the Excise and Taxation Department Notification No.44/8T-2,
dated the 30™ March, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

145. | A MINISTER

o lay on the Tabie the Excise and Taxation Bepartment Notification No.45/5T-2,

dated the 30™ March, 2018, as required under secticn 166 of the Haryana Goods
and Services Tax Act, 2017,

[ 146.

A MINISTER

to lay on the Table the Fxcise and Taxation Department Notification No.46/5T-2,
dated the 30™ March, 2018, as required under section 166 of the Haryana Guods
and Services Tax Act, 2017,

147,

A MINISTER

to lay on the Table the Excise and Taxation Department Notification No 47/8T-2,
dated the 6™ April, 2018, as required under section 166 of the Harvana Goods and
Services Tax Act, 2017

148,

A MINISTER

to lay on the Table the Excise and Taxation Department Hmif‘i_c:-ia:ﬁn No.40/5T-2,
dated the 19™ April, 2018, as required under section 166 of the Haryana Goods and
Scrvices Tax Act, 2017,

149,

150,

A MINISTER

A MINISTER

1o lay on the Table the Excise and Taxation Depariment Notification o 30/8T-2, :
dated the 19" April, 2018, as reguired under section 166 of the Haryana Goods and
Services Tax Act, 2017,

to lay on the Table the Excise and Taxation ﬂepanment Notitieation No.33/GST-
2, dated the 15™ May, 2018. as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

151,

A MINISTER

to lay on the Table the Excise and Taxation Department Motification No.34/GRT-
2. dated the 25" May, 2018, as required under section 166 of the Haryana Goods
ang Services Tax Act, 2017,

132,

136,

A MINISTER

A MINISTER

to lay on the Table the Excise and Taxation Department Notification No.35/GST- ..
2, dated the 28™ May, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

to Jay on the Table the Excise and Taxation Department Notification No.56/GST-
2, dated the 28™ May, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017, &

A MINISTER

" A MINISTER

' A MINISTER

to lay on the Table the Excise and Taxation Department Notification No.ST/GST-
2. dated the 15" June, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017.

[t lay on the Table the Excise and Taxation Dﬂpartﬁ:ent Notification No.58/G5T-

7. dated the 15" June, 2018, as required ynder section 166 of the Haryana Goods
and Services Tax Act, 2017,
to Lﬁy on the Fable the Excise and Tax_afib_n”[flepénment Notification No.39/GST-
2, dated the 19" June, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

57,

A MINISTER

to lay on the Table the Excise and Taxation Department Netifiration No.61/GST-
2, dated the 20" Tune, 2018, as required under section 166 of the Haryana Geods
and Services Tax Act, 2017.

158,

A MINISTER

to lay on the Table the Excise and Taxa{iEDepartmem Notification No 62/GST-
2, dated the 6™ July, 2018. as required under section 166 of the Haryana Goods and

| Services Tax Act, 2017,

. 159,

- A MINISTER

1o lay on the Table the Excise and Taxation JJepartment Natification No.63/GST- |
2. dated the 27" July, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017

160,

A MINISTER

to lay on the Table the Excise and Taxation_Departmsnt MNotification No.64/G5T-
7, dated the 27" Tuly, 2018, as required under section 166 of the Haryana Goods

and Services Tax Act, 2017,
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161,

A MINISTER

to lay on the Tabe the Excise and Taxation Department Notification No.65/GST- |
2, dated the 27" July, 2018, as required under section 166 of the Harvana Goods
and Services Tax Act, 2017,

162,

A MINISTER

1o lay on the Table the Excise and Taxation Departrnent Notification No.66/GST-
2, dated the 27" July, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

163

A MINISTER

to lay on the Table the Excise and Taxation Department Notification No.67/GST- |
2, dated the 27 July, 2018, as required under section 166 of the Haryana Goods |
and Services Tax Act, 2017,

164,

165,

A MINISTER

to Ia:_,' on the Table the Excise and Taxation Department Netihication No.68/GST-
2, dated the 27" July, 2018, as reguired under section 166 of the Haryana Goods
and Services Tax Act, 2017,

A MINISTER

to lay on the Table the Excisc and Taxation D;:panrneni Notification No.69/GST- |
2, dated the 271 ] uly. 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

166.

A MINISTER

to lay on the Table the Excise and Taxation Department Notification No 70/GST-
2, dated the 3 July, 2{H%, as required under section 166 of the Haryana Gonds
and Services Tax Act, 2017,

167,

A MINISTER

o8,

to lay on the Table the Exeise and Taxation Department Notification No. 71/G8T-
2, dated the 27" July, 2018, as reguired under section 166 of the Haryana Goods
and Services Tax Act, 2017,

A MINISTER

to lay on the Table the Excise and Taxation Department Notification No.73/GST- |
2. dated the & Augusi, 2018, as required under section 166 of the Haryana Guods
and Services Tax Act, 2017,

169.

A MINISTER

to lay on the Table the Excise and Taxation Department Notification No. 4/GST-
2, dated the 6" August, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

170,

A MINISTER

to lay on the Table the Excise and Taxation Department Naotification INo.73/GST-
2, dated the 10™ Aupgust, 20618, ay required under section 166 of ti.c Haryana Goods
and Services Tax Act, 2017,

A MINISTER

to lay on the Table the Excise and Taxation Department Notification No.76/GST-
2, dated the 10™ August, 2018, as required under section 166 of the Haryana Goods
and Services Tax Act, 2017,

172,

A MINISTER

to lay on the Table the Excise and Taxation Department Natification No.77/GST-
2, dated the 24" August, 2018, as required under section 166 of the Maryana Goods
and Services Tax Act, 2017,

173,

A MINISTER,

wr Jay on the Table the Developmemt & Panchavat Depanment Notification ™Ne,
S.0. 34/H.A30/1070/8.22/2018, dated the 20" June, 20118, as required under
section 22 (3Y of the Haryana Cattle Fairs Act, 1970,

174,

A MINISTER

to lay on the Table the Town & Country Planming Departinent Notification Ne.

T&CP/GMDAPF-89-J11/203 7/19918, dated 12.08.2017, as required under section
59 of the Gurugram Metropolitan Development Autherity Act, 2017,

175.

A MINISTER

to lay on the Table the Town & Counlry Planning Department Notification No
T&CP/GMDA/PF-89-F/2018/3177, dated 23.01.2018 regarding the (urugram
Metropolitan Development Authority Rules, 2018, as required under section 59 of
the Gurupram Metropolitan Development Authority Act, 2017,

176,

A MINISTER

to fay on the Table the Town & Country Planning Department Notification
Regulation No. A-34/01/2018-Admin-l, dated 20032018 notifving the
Gurugram Metwopolifan Development  Authority Regulation, 2018 reparding
Regulations Coordination and Standing Committees, as required under section 5%
of the Gurugram Metropolitan Development Authority Act, 2017




.

177

A MINISTER

to lay on the Table the Town & Country Plamming Department Notification
/Regulation No. A-34/0172018-Admin-II, dated 20.03.2018 notifying the
Gurugram  Metropolitan  Development  Authority Regulation, 2018-regarding
Regulations Declaration Commitiees (Appendix-1 & T {Form 1 to 3}, as required
under section 5% of the Gurugram Metropolitan Development Authority Act, 2017,

178.

to lay on the Table the Town & Country Planning Department Notification
/Regulation No. A-34/01/2018-Admin-1l, dated 20032018 notifying the
Gurngram  Metropalitan  Development  Authonty Regulation, 201 8-regarding
Hegulations Decluration under section 14 {Appendix- {, II { Form 1 to 5)
{Appendix-IIl & TV- Form 1 to 6), as required under section 59 of the Gurugram
Meatropolitan Development Authority Act, 2017

A MINISTER

4

te lay on the Table the Town & Country Planning Department Notification
{Regulation No. A-3H0172018-Admin-li, dated 20.03.201% notifying the
CGiurugram  Metropolitan  Development  Authority  Repgulations, 2018-regarding |
Regulations for engagement of Experts (Schedule [ to Il as required under !
section 3% of the Gurugram Metropolitan Development Authority Act, 2017.

. A MINISTER | to lay on the Table the Town & Country Planning Department Notification

Regulation No. A-34/01/2018-Admin-II, dated 20.03.2018 notifying the
Gurugram Mewopolitan  Development  Authority Regulations, 2018-regarding
Regulations Infrastructure Development proposal, as required under section 39 of
the Gurugram Metropolitan Development Authority Act, 2017,

A MINISTER

to lay on the Teble the Town & Country Planning Department Notification
Regulation No.  A-34/01/2018-Admin-II, dated 20032018 notiffing the
Gurugram Metropolitan  Development  Anthority Regulations, 2018-regarding
Regulations Investraents, as required under section 5% of the Gurmigram

. Melropohitan Development Authorily Act, 2017.

A MINISTER

to lay on the Table the Town & Country Plamning Department Notification

A-34/01/2018-Admin-1l, dated 2000320158 notifying the

Gurugram Moetropolitan  Development  Authority  Reguolations, 2018-regarding

Regulations Temporary Staff {Schedule 1), as required under section 59 of the °
Garugram Metropohtan Development Authority Act, 2017,

185,

182.
{Regulation No.
183, | A MINISTER
. '_ to Information Act, 2005,
i 184. | A MINISTER

! Information (Amendment} Rules, 2018, as required under section 29 (2 of Right

t0 lay on the Table the Administrative Reforms Department Natification No.
5/52/2016-1AR, dated the 3™ July, 2018-regerding the Haryama Righl to

to lay on the Table the Annual Accounts of Haryana State Legal Services
Authority, Panchkula for the vear 2014-2015, as required under section 18 (6) of
the Legal Services Authorities Act, 1987 I

A MINISTER

i lay on the Tahle the Annual Accounls of Haryana State Legal Services

186,

A MINISTER

Authority, Panchkula for the year 2015-2016, as required under section 18 (6} of
the Legal Services Authorities Act, 1987. L

to lay on the Table the Annual Report of Haxyana Power Generation Corporation }
Limited for the wear 2014-2015, as required under section 619-A (33 (b)) of the
Companies Act, 1936,

P87,

A MINISTER

o fay on the Table the 41" Annuat Report of Harvana Land Reclamation and i
Developraent Corporation Limited for the year 26G14-2015, as required under
section 619-A (3} {b) of the Companies Act, 1936,

188.

A MINISTER

to lav on the Table the 48™ Annual Report & Accounts of Harvans Apro Industries
Corporation Limiled for the year 2014-2015, as required under section 61%-A (3)
(h) of the Companies Act, 1956. |

189,

A MINISTER

w0 lay on the Table the Annual Financial Report ﬂf_HaE'ana Vidyut Prasaran
Nigam Limited for the vear 2015-2016, as required under section 613-A (3) (b) of |
the Companies Act, 1936,

A& MINISTER

(¢ lay on the Table the Annual Statement of Accounts of Haryans Urbani
Dievelopment Authoiity for the wvear 2013-2014, as required under section -
19-A (3) of the Compiroller and Auditor General's {Duties, Powers and Conditions
of Service) Act, 1971, _ |
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1191. | A MINISTER

to lay on the Table the Annual Statement of Accounts of Haryana Urban
Developrment Authority for the year 2014-2015, as required under section
19-A (3) of the Comptroiler and Auditor General’s {Puties, Powers and Conditions
of Service) Act, 1971,

192, | FINANCE
MINISTER

10 lay on the Table the Annual Technical Inspection Report on Panchayvati Raj
Institutions & Urban Local Bodies for the year 2016-17 of the Government of
Haryana in pursuance of the provisions of Clause (2) of Article 151 of the
Coastitution of India.

193, | FINANCE

te lay on the Table the Report of the Fifth State Finance Commission Haryana

' MINISTER (September, 2017} alongwith Explanatory Memorandum, as required under clause
| 4 of Article 2431 and clause 2 of Aricle 243-Y of the Constitution of India,
CHANDIGARH: SUBHASH CHANDER,

THE 6% SEPTEMBER, 2018. ' ADDITIONAL SECRETARY.




